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Mah.
Ord.

XIV of
2015.

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

WHEREAS the Governor of Maharashtra had promulgated the
Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Ordinance, 2015, on the 16th June 2015 and the Maharashtra
Agricultural Produce Marketing (Development and Regulation) (Amendment)
Bill, 2015 (L. A. Bill No. XXVIII of 2015), for converting the said Ordinance
into an Act of the State Legislature, was passed by the Maharashtra
Legislative Assembly on the 14th July 2015, but the said Bill could not be
passed by the Maharashtra Legislative Council before the said session was
prorogued on the 31st July 2015 ;

(1)

RNI No. MAHENG/2009/35528

¨É½þÉ®úÉ¹]Åõ ¶ÉÉºÉxÉ ®úÉVÉ{ÉjÉ
+ºÉÉvÉÉ®úhÉ ¦ÉÉMÉ +É`ö

´É¹ÉÇ 2, +ÆEòú 63 (3)] ºÉÉä̈ É´ÉÉ®úúú, +ÉìC]õÉä¤É®úú 17, 2016/+ÉÊ·ÉxÉ 25, ¶ÉEäò 1938 [{ÉÞ¹`ä 3,  ËEò¨ÉiÉ : ¯û{ÉªÉä  27.00

+ºÉÉvÉÉ®úhÉ Gò¨ÉÉÆEò 107

¨É½þÉ®úÉ¹]Åõ Ê´ÉvÉÉxÉ¨ÉÆb÷³ýÉSÉä +ÊvÉÊxÉªÉ¨É ´É ®úÉVªÉ{ÉÉ±ÉÉÆxÉÒ |ÉJªÉÉÊ{ÉiÉ Eäò±Éä±Éä +vªÉÉnäù¶É ´É Eäò±Éä±Éä Ê´ÉÊxÉªÉ¨É +ÉÊhÉ Ê´ÉÊvÉ ´É xªÉÉªÉ
Ê´É¦ÉÉMÉÉEòbÚ÷xÉ +É±Éä±ÉÒ Ê´ÉvÉäªÉEäò (<ÆOÉVÉÒ +xÉÖ́ ÉÉnù).

In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English
of the Maharashtra Agricultural Produce Marketing (Development and Regulation) (Amendment and
Continuance) Act, 2016 (Mah. Act. No. XXXV of 2016), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH. H. MALI,
Principal Secretary to Government,

Law and Judiciary Department.

MAHARASHTRA ACT No. XXXV OF 2016.
( First published, after having received the assent of the Governor in the

“Maharashtra Government Gazette”, on the 17th October 2016 ).
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Mah.
Ord.
XVI of
2015.

AND WHEREAS it was considered expedient to continue the operation
of the provisions of the said Ordinance, which would have ceased to operate
at the expiration of six weeks from the date of re-assembly of the State
Legislature, that is, after the 23rd August 2015, the Maharashtra Arricultural
Produce Marketing (Development and Regulation) (Amendment and
Continuance) Ordinance, 2015 was promulgated on the 21st August 2015
and the Maharashtra Agricultural Produce Marketing (Development and
Regulation) (Amendment and Continuance) Bill, 2015 (L. A. Bill No. LI of
2015), for converting the said Ordinance into an Act of the State Legislature,
was introduced in the Maharashtra Legislative Assembly on the 8th
December 2015, but the said Bill could not be passed before the said session
is prorogued on the 23rd December 2015 ;

AND WHEREAS it was considered expedient to continue the operation
of the provisions of the said Ordinance which would have ceased to operate
at the expiration of six weeks from the date of re-assembly of the State
Legislature, that is, after the 17th January 2016, the Maharashtra
Agricultural Produce Marketing (Development and Regulation) (Amendment
and Continuance) Ordinance, 2016 (hereinafter referred to as “ the
Continuance Ordinance ”), was promulgated on the 16th January 2016, and
the Maharashtra Agricultural Produce Marketing (Development and
Regulation) (Amendment and Continuance) Bill, 2016 (L. A. Bill No. IV of
2016), for converting the said Ordinance into an Act of the State Legislature,
was passed by the Maharashtra Legislative Assembly on the 15th March
2016, and was transmitted to the Maharashtra Legislative Council but the
said Bill could not be passed by the Maharashtra Legislative Council Before
the said session was prorogued on the 13th April 2016 ;

AND WHEREAS the operation of the provisions of the said Continuance
Ordinance, as provided by article 213 (2) (a) of the Constitution of India,
would have ceased to operate at the expiration of six weeks from the date of
re-assembly of the State Legislature, that is, after the 19th April 2016 ;

AND WHEREAS both Houses of the State Legislature were not in session
and the Governor of Maharashtra was satisfied that circumstances existed
which rendered it necessary for him to take immediate action to continue
the operation of the provisions of the said Continuance Ordinance, for the
purposes hereinafter appearing; and, therefore, promulgated the
Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment and Second Continuance) Ordinance, 2016 (hereinafter referred
to as “ the Second Continuance Ordinance ”) on the 18th April 2016 ;

AND WHEREAS it is expedient to replace the said Second Continuance
Ordinance by an Act of the State Legislature ; it is hereby enacted in the
Sixty-seventh Year of the Republic of India as follows :—

1. (1) This Act may be called the Maharashtra Agricultural Produce
Marketing (Development and Regulation) (Amendment and Continuance)
Act, 2016.

(2) It shall be deemed to have come into force on the 16th June 2015.

Short
title and

commence-
ment.

Mah.
Ord.
VIII of
2016.

Mah.
Ord. I
of 2016.
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2. In section 13 of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963 (hereinafter referred to as “the
principal Act”), after sub-section (1B), the following sub-section shall be
inserted, namely :—

“(1C)(a) The State Government may, by an order in the Official
Gazette, appoint,—

(i) four special invitees, on every Market Committee whose
income from fees levied and collected under sub-section (1) of section
31 in the immediate preceding market year exceeds rupees five
crores ; and

(ii) two special invitees, on every Market Committee whose
income from fees levied and collected under sub-section (1) of section
31 in the immediate preceding market year is upto rupees five
crores,

who shall be the experts in the field of agriculture, agricultural
processing, agricultural marketing, law, economics or commerce.

(b) The special invitees appointed under clause (a) shall have a right
to take part in the discussions of the Market Committee, but shall have
no right to vote at a meeting thereof.

(c) The term of the special invitees shall be co-terminus with the
term of the members of a Market Committee.”.

3. (1) The Maharashtra Agricultural Produce Marketing (Development
and Regulation) (Amendment and Second Continuance) Ordinance, 2016, is
hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the principal Act, as
amended by the said Ordinance shall be deemed to have been done, taken or
issued, as the case may be, under the corresponding provisions of the
principal Act, as amended by this Act.

Mah.
Ord.

VIII of
2016.

Amendment
of section 13
of Mah. XX of
1964.

Mah. XX
of 1964.

Repeal of
Mah. Ord.
VIII of 2016
and saving.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY  SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED

AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,

STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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WHEREAS the Governor of Maharashtra had promulgated the
Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Ordinance, 2016, on the 5th July 2016 ;

AND WHEREAS upon the reassembly of the State Legislature on the 18th
July 2016, the Maharashtra Agricultural Produce Marketing (Development
and Regulation) (Amendment) Bill, 2016 (L.A. Bill No. XXIV of 2016), for
converting the said Ordinance into an Act of the State Legislature was passed
by the Maharashtra Legislative Assembly on the 3rd August 2016 and was
transmitted to the Maharashtra Legislative Council ;

Mah.
Ord. XV
of 2016.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Agricultural Produce Marketing (Development
and Regulation) (Amendment) Act, 2016 (Mah. Act No. VII of 2017) is  hereby published
under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,

Principal Secretary to Government,
Law and Judiciary Department.

——————————

MAHARASHTRA ACT No. VII OF 2017.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ”, on the 12th January 2017).

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

RNI No. MAHENG/2009/35528

(1)
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Amendment
of section

2 of Mah. XX
of 1964.

Amendment
of section

6 of Mah. XX
of 1964.

AND WHEREAS, thereafter, as the session of the Maharashtra Legislative
Council was prorogued on the 5th August 2016, the said Bill could not be
passed by the Maharashtra Legislative Council ;

AND WHEREAS as provided by article 213(2)(a) of the Constitution of
India, the said Ordinance shall cease to operate at the expiration of six weeks
from the date of re-assembly of the State Legislature, that is, after the 28th
August 2016 ;

AND WHEREAS both Houses of the State Legislature were not in session;
and the Governor of Maharashtra was satisfied that circumstances existed
which rendered it necessary for him to take immediate action to continue
the operation of the provisions of the said Ordinance, for the purposes
hereinafter appearing; and, therefore, promulgated the Maharashtra
Agricultural Produce Marketing (Development and Regulation) (Second
Amendment and Continuance) Ordinance, 2016 (hereinafter referred to as
“ the said Continuance Ordinance”) on the 30th August 2016 ;

AND WHEREAS it is expedient to replace the said Continuance Ordinance
by an Act of the State Legislature ; it is hereby enacted in the Sixty-seventh
Year of the Republic of India as follows:—

1. (1) This Act may be called the Maharashtra Agricultural Produce
Marketing (Development and Regulation) (Amendment) Act, 2016.

(2) It shall be deemed to have come into force on the 5th July 2016.

2. In section 2 of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963 (hereinafter referred to as “the
principal Act”), in sub-section (1),—

(a) after clause (f-1a), the following clause shall be inserted, namely :—

“(f-1b) “e-Marketing” means the marketing of agricultural produce
through electronic mode alongwith its ancillary activities ;”;

(b) in clause (h), after the words “subsidiary market” the words “under
section 5” shall be added at the end.

3. In section 6 of the principal Act, after sub-section (2), the following
sub-section shall be inserted, namely :-

“(2A) Notwithstanding anything contained in this Act, marketing
of agricultural produce specified in all the entries of items VII- Fruits
and VIII- Vegetables and entries (2), (3), (4) and (5) of item X. Condiments,
spices and others of the Schedule by any person outside the market
established under section 5, except as provided in section 5D, shall not
require any licence or permission, and shall not be regulated by the Market
Committee.”.

4. In section 31 of the principal Act,—

(a) in sub-section (1), for the third proviso, the following proviso shall
be substituted, namely :—

“Provided also that, no such fees shall be levied and collected in any
market area in relation to agricultural produce in respect of which fees
under this section have already been levied and collected by any other
Market Committee, private market, farmer-consumer market, special
commodity market or under direct marketing in the State or in relation
to declared agricultural produce purchased by person engaged in
industries carried on without the aid of any machinery or labour in any
market area.”;

(b) in sub-section (2), for the words “by the commission agents” the words
“ by the commission agents from the buyer” shall be substituted.

Short title
and com-

mencement.

Mah. XX
of 1964.

Amendment
of section

31 of Mah. XX
of 1964.

Mah. Ord.
XX of 2016.



3¨É½þÉ®úÉ¹]Åõ ¶ÉÉºÉxÉ ®úÉVÉ{ÉjÉ +ºÉÉvÉÉ®úhÉ ¦ÉÉMÉ +É ö̀, VÉÉxÉä́ ÉÉ®úÒ 12, 2017/{ÉÉè¹É 22, ¶ÉEäò 1938

5. (1) The Maharashtra Agricultural Produce Marketing (Development
and Regulation) (Second Amendment and Continuance) Ordinance, 2016, is
hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done, taken
or issued, as the case may be, under the corresponding provisions of the
principal Act, as amended by this Act.

Mah. Ord.
XX of
2016.

Repeal of
Mah. Ord. XX
of 2016 and
saving.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT
PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH
GOSAVI.
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An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

WHEREAS the Governor of Maharashtra had promulgated the
Maharshtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Ordinance, 2017 (hereinafter referred to as “the said
Ordinance”), on the 13th June 2017 ;

AND WHEREAS upon the re-assembly of the State Legislature on the
24th July 2017, the Maharashtra Agricultural Produce Marketing
(Development and Regulation) (Amendment) Bill, 2017 (L.A. Bill No. XLI of
2017), for converting the said Ordinance into an Act of the State Legislature,
was passed by the Maharashta Legislative Assembly on the 8th August 2017
and was transmitted to the Maharshtra Legislative Council;

Mah.
Ord.
IX of

2017.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Act, 2017 (Mah. Act No. XIII of 2018), is hereby published under the authority of the
Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
I/c. Secretary (Legislation) to Government,

Law and Judiciary Department.

————————

MAHARASHTRA ACT No. XIII OF 2018.

(First published, after having received the assent of the Governor in the  “Maharashtra
Government Gazette”, on the 17th January 2018).

RNI  No. MAHENG /2009/35528

(1)
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AND WHEREAS thereafter, as the session of the Maharashtra
Legislative Council was prorogued on the 11th August 2017, the said Bill
could not be passed by the Maharashtra Legislative Council;

AND WHEREAS  as provided by article 213(2)(a) of the Constitution of
India, the said Ordinance had ceased to operate at the expiration of six weeks
from  the  date  of  re-assembly  of  the  State  Legislature,  that  is,  on  the
3rd September 2017;

AND WHEREAS  it is considered expedient to continue the operation
of the provisions of the said Ordinance;

AND WHEREAS  both Houses of the State Legislature were not in session
and the Governor of Maharashtra was satisfied that circumstances existed
which rendered it necessary for him to take immediate action to continue
the operation of the provisions of the said Ordinance, for the purposes
hereinafter appearing; and, therefore, promulgated the Maharashtra
Agricultural Produce Marketing (Development and Regulation) (Amendment
and Continuance) Ordinance, 2017 (hereinafter referred to as “the said
Continuances Ordinance”), on the 31st August 2017;

AND WHEREAS  it is expedient to replace the said Continuance
Ordinance by an Act of the State Legislature; it is hereby enacted in the
Sixty-eighth Year of the republic of India as follows :—

1. (1) This Act may be called the Maharashtra Agricultural Produce
Marketing  (Development and Regulation) (Amendment) Act, 2017.

(2) It shall be deemed to have come into force on the 13th June 2017.

2. In section 2 of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963 (hereinafter referred to as “the
principal Act”), in sub-section (1), after clause (r1), the following clause shall
be inserted, namely :—

“(r2) “State Co-operative Election Authority” means the State
Co-operative Election Authority constituted under section 73CB of the
Maharashtra Co-operative Societies Act, 1960;”.

3. In section 13 of the principal Act,—

(1) in sub-section (1),—

(a) in clause (a),—

(i) for the words “twenty-one years of age on the date
specified, from time to time, by the Collector or the District
Deputy Registrar, as the case may be,” the words “twenty one
years of the age on the date specified, from time to time, by the
State Co-operative Election Authority, if required with the help
of the Collector or the District Deputy Registrar, as the case
may be,” shall be substituted;

(ii) for sub-clause (i) and proviso thereto, the following shall
be substituted, namely:—

“ (i) fifteen (of which , two shall be women, one shall
be a person belonging to Other Backward Classes, one shall
be a person belonging to De-notified Tribes (Vimukta Jatis)
or Nomadic Tribes and one shall be a person belonging to
the Scheduled Castes or Scheduled Tribes) shall be elected
by eligible voters (agriculturist who holds minimum 10 R

Short title and
commencement.

Amendment
of section 2 of

Mah. XX of
1964.

Amendment
of section 13 of

Mah. XX of
1964.

Mah.
XX of
1964.

Mah.
XXIV of
1961.

Mah.
Ord.
XVII of
2017.
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land and who are not less than eighteen years of age on
the date specified by the State Co-operative Election
Authority and who has sold his or her notified agriculture
produce in the concerned Market Committee at least three
times in preceding five years before date of declaration  of
election) residing in the market area :

Provided that, where the Market Committee is
situated in Tribal area, one person belonging to the
Scheduled Tribes shall be elected in place of the election
of the person belonging to the De-notified Tribes (Vimukta
Jatis) or Nomadic Tribes as aforesaid ; ”;

(iii) sub-clause (ii) shall be deleted;

(b) clause (c) and proviso thereto shall be deleted;

(c) clause (d) shall be deleted;

(d) clause (e) shall be deleted;

(e) the following proviso shall be inserted, namely :—

“Provided that, during the period of five years from the
date of commencement of the Maharashtra Agriculture Produce
Marketing (Development and Regulation) (Amendment) Act,
2017, in an election conducted immediately after such date of
commencement ; all the agriculturists residing in the market
area who hold minimum 10 R land and who are not less than
eighteen years of age on the date specified by the State Co-
operative Election Authority shall be eligible for voting unless
otherwise ineligible to vote.”;

(2) sub-section (1-a) shall be deleted ;

(3) in sub-section (1B),—

(a) in clause (c),,—

(i) for sub-clause (i), the following shall be substituted,
namely :—

“ (i) Fifteen representatives of the agriculturists (of
which one shall be woman, one shall be a person belonging
to Other Backward Classes, one shall be a person belonging
to De-notified Tribes (Vimukta Jatis) or Nomadic Tribes
and one shall be a person belonging to the Scheduled Castes
or Scheduled Tribes) shall be elected by eligible voters
(agriculturist who holds minimum 10R land and who are
not less than eighteen years of age on the date specified
by the State Co-operative Election Authority and who has
sold his or her notified agriculture produce atleast three
times in preceding five years before date of declaration of
election) residing in the market area of the Divisional
Market Committee :

Provided  that,  where  the  Divisional  Market
Committee is situated in Tribal areas, one person
belonging to the Scheduled Tribes shall be elected in place
of the election of the person belonging to the De-notified
Tribes (Vimukta Jatis) or Nomadic Tribes as aforesaid;”;

Mah.
XIII of
2018.
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(ii) for sub-clause (ii), the following shall be substituted,
namely :—

“(ii) Fifteen representatives of the agriculturists (of
which one shall be woman, one shall be a person belonging
to Other Backward Classes, one shall be a person belonging
to De-notified Tribes (Vimukta Jatis) or Nomadic Tribes
and one shall be a person belonging to the Scheduled Castes
or Scheduled Tribes), shall be elected by eligible voters
(agriculturist who holds minimum 10R land and who are
not less than eighteen years of age on the date specified
by the State Co-operative Election Authority and who has
sold his or her notified agriculture produce at least three
times in preceding five years before date of declaration of
election) residing in the market area of the Regional
Market Committee :

Provided that, where the Regional Market Committee
is situated in Tribal areas, one person belonging to the
Scheduled Tribes shall be elected in place of the election
of the person belonging to the De-notified Tribes ( Vimukta
Jatis) or Nomadic Tribes as aforesaid ; and ”;

(iii) sub-clause (v) shall be deleted ;

(iv) sub-clause (vi) shall be deleted ;

(v) sub-clause (vi-a) shall be deleted ;

(b) for clause (d), the following clause shall be substituted,
namely :—

“(d) A person who is a member of the Market Committee
under sub-clause (vii) of clause (c), shall have a right to take
part in the discussions of the Committee, but shall not have
right to vote at a meeting thereof. ”.

4. In section 14 of the principal Act,—

(1) sub-section (2) shall be deleted ;

(2) in sub-section (4),—

(a) in clause (a), for the words “ the Collector or, as the case
may be, the District Deputy Registrar, who has conducted the
elections ” the words “ the State Co-operative Election Authority”
shall be substituted ;

(b) in clause (b), for the words “ the Collector or as the case
may be, the District Deputy Registrar, who has conducted the
elections ” the words “ the State Co-operative Election Authority”
shall be substituted ;

(c) in clause (c), for the words “ the Collector or as the case may
be, the District Deputy Registrar, who has conducted the elections ”
the words “ the State Co-operative Election Authority ” shall be
substituted.

Amendment
of section 14 of

Mah. XX of
1964.
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5. In section 14A of the principal Act,—

(1) in sub-section (1),—

(a) for clause (a), the following shall be substituted,
namely :—

“ (a) The Superintendence, direction and control of the
preparation of the list of voters for, and conduct of all elections
to Market Committees, shall vest in the State Co-operative
Election Authority; and ”;

(b) in clause (b),—

(i) the portion beginning with the words “ The Superinten-
dence, direction and control” and ending with the words “shall
vest in the Collector.” shall be deleted ;

(ii) for the words “ five per cent.” the words “ ten per cent.”
shall be substituted ;

(iii) for the words “ rupees ten thousand ” the words
“ rupees one lakh” shall be substituted ;

(2) in sub-section (3), for the words “the Collector, or as the case
may be, the District Deputy Registrar”, at both the place where they
occur, the words “ the State Co-operative Election Authority” shall be
substituted ;

(3) in sub-section (4), for the words “ the Collector, or as the case
may be, the District Deputy Registrar” the words “ the State Co­operative
Election Authority ” shall be substituted ;

(4) in sub-section (5),—

(a) for the words “ the Collector, or as the case may be, the
District Deputy Registrar” the words “ the State Co­operative
Election Authority” shall be substituted ;

(b) for the words “the Collector” the words “ the State
Co­operative Election Authority” shall be substituted ;

(5) sub-section (6) shall be deleted.

6. (1) The Maharashtra  Agricultural Produce Marketing (Development
and Regulation) (Amendment and Continuance) Ordinance, 2017, is
hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the principal Act, as amended by the said Ordinance, shall
be deemed to have been done, taken or issued, as the case may be, under
the corresponding provision of the principal Act, as amended by this
Act.

Amendment
of section 14A
of Mah. XX of
1964.

Repeal of
Mah. Ord.
XVII  of  2017
and saving.

Mah.
Ord.

XVII of
2017.
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OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004,  EDITOR : SHRI PARSHURAM
JAGANNATH GOSAVI.
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MAHARASHTRA ACT No. LI OF 2018.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ”, on the 9th August 2018)

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take immediate action
further to amend the Maharashtra Agricultural Produce Marketing (Development
and Regulation) Act, 1963, for the purposes hereinafter appearing ; and, therefore,
promulgated the Maharashtra Agricultural Produce Marketing (Development and
Regulation) (Second Amendment) Ordinance, 2018, on the 29th June, 2018 ;

AND WHEREAS it is expedient to replace the said Ordinace by an Act of the
State Legislature ; it is hereby enacted in the Sixty-ninth Year of the Republic of
India as follows :—

1. (1) This Act may be called the Maharashtra Agricultural Produce Marketing
(Development and Regulation) (Second Amendment) Act, 2018.

(2) It shall be deemed to have come into force on the 29th June 2018.

Mah. XX
of 1964.

Short title and
commencement.

Mah.
Ord. XIX
of 2018.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation) (Second
Amendment) Act, 2018 (Mah. Act No. LI of 2018), is hereby published under the authority of the
Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
I/c. Secretary (Legislation) to Government,

Law and Judiciary Department.

RNI No. MAHENG/2009/35528

¦ÉÉMÉ +É`ö--125--1



2 ¨É½þÉ®úÉ¹]Åõ ¶ÉÉºÉxÉ ®úÉVÉ{ÉjÉ +ºÉÉvÉÉ®úhÉ ¦ÉÉMÉ +É`ö, +ÉìMÉº]õ 9, 2018/¸ÉÉ´ÉhÉ 18, ¶ÉEäò 1940

Mah. XX
of 1964.

2. In section 2 of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963 (hereinafter referred to as “the
principal Act”), in sub-section (1),–

(a) for clause (f-1b), the following clauses shall be substituted,
namely :—

“ (f-1b) “Electronic trading” or “E-trading” means the trading of
agricultural produce in which registration, auctioning, billing, booking,
contracting, negotiation, information exchanging, record keeping and other
connected activities are done electronically on electronic trading platform ;

(f-1c) “ Electronic trading platform” or “E-trading Platform” means
the electronic platform set up either by the State Government or the
Government Agencies or a person licensed under this Act for conducting
trading in agricultural produce through electronic media or by any means
of communication in which registration, buying and selling, billing, booking,
contracting and negotiating are carried out online through computer network
or internet or any other such electronic device. Such Electronic trading
platform shall be regulated by such authority as may be notified by the
Government ; ” ;

(b) after clause (f1), the following clause shall be inserted, namely :—

“(f2) “Government Agency” means the agency so notified by the
State Government which includes the State Agricultural Marketing
Department, the Maharashtra State Agricultural Marketing Board and the
Agricultural Produce Market Committee established or constituted under
this Act ; ” ;

(c) after clause (fa), the following clause shall be inserted, namely :—

“(fb) “licence” means licence granted under the provisions of this
Act and the term “licensee” shall be construed accordingly ; ” .

3.  After CHAPTER I-C, the following CHAPTER shall be inserted, namely :—

“ CHAPTER I-D

MARKETING THROUGH ELECTRONIC TRADING

5F. (1) No person other than the State Government or the Government
Agencies as may be notified shall establish and run any Electronic trading platform
for trading in agricultural produce without holding a licence under this Act.

(2) Save as provided in sub-section (1), the State Government or the
Government Agencies as may be notified, may establish and run E-trading platform
for trading in agricultural produce in the manner as may be prescribed.

5G. (1) Any person desirous of establishing an E-trading platform under
section 5F shall apply to the Director or the Officer authorized by him in such form
and manner along with such fee, security or bank guarantee and fulfilling such
conditions, as may be prescribed.

(2) The application received under sub-section (1) for grant or renewal of
licence may be accepted or rejected for reasons recorded in writing by the licensing
authority :

Insertion of
CHAPTER I-D
in  Mah. XX of

1964.
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Integration of
licence holder
under section
5G to E-
platform.

Provided that, the application received under this section shall be
liable to be rejected on the reasons mutatis mutandis to the reasons laid
down in respect of private market under clause (c) of sub-section (3) of
section 5D.

(3) The E-trading platform managed and operated by a person or the State
Government or the Government Agencies, as the case may be, shall provide all
infrastructures and services connected to E-trading, as may be prescribed.

(4) The licensee or its agency may collect user charge on the services
provided, which shall be notified by such licensee on its website :

Provided that, the Government may, in the public interest, from time to time, by
notification in the Official Gazette, put ceiling on the rate of user charge.

5H. A licensee under section 5G, desirous to link to E-platform of the
Government of India, may apply, through the State Government or the concerned
Government Agencies, to the Department of Agriculture, Co-operation and Farmers’
Welfare, in the form and manner, as may be prescribed.

5I. In order to evolve a unified National Agricultural Market and integrate
various E-trading platforms, the various software applications in the E-trading
platform should be interoperable with other E-trading platforms as per the
specifications and standards laid down by the Director or the Authority designated
therefor.

5J. (1) Notwithstanding anything contained in this Act, payment of agricultural
produce traded on Electronic trading platform shall be made on the same day of the
sale transaction to the seller on real time basis or, in the maximum next day, if
procedurally so required. In procedural exigencies on Electronic trading, the payment
to the seller may be made in the manner as may be prescribed by rules.

(2) The licensee or Agricultural Produce Market Committee, as the case may
be, shall maintain accounts of all the transactions taken place on Electronic trading
platform and submit such periodical reports and returns to the Managing Director,
the Maharashtra State Agricultural Marketing Board or the Authorized Officer, at
such time and in such forms, as may be specified by the Director of Marketing, from
time to time.

5K. The Director may, by order, for the reasons to be recorded, suspend or
cancel the licence granted under section 5G. The breach of any provision of the Act
or rules or bye-laws,  instructions, orders or guidelines shall be specified in the
order :

Provided that, no order for suspension or cancellation of licence shall be passed
without giving a reasonable opportunity of being heard.

5L. Any dispute arising between or amongst the licensees of E-trading
platforms, or between  or amongst the licensees and the Agricultural Produce Market
Committee or Government Agencies, shall be resolved by the Director or the Officer
authorized by him, in summary manner within thirty days, after giving the parties
reasonable opportunity of being heard.

5M. Every licensee under section 5G while carrying out E-trading  on
E-trading platform shall be under obligation to,—

(a) carry out quality assaying of agriculture produce before its transaction
takes place,

(b) carry out auction or any other mode of price discovery for the produce
in a fair and transparent manner without interference from traders or commission
agents,

Interoperability
of E-trading
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 (c) maintain recording of all transactions on real time basis and displaying
market information on electronic portal of the Maharashtra State Agriculture
Marketing Board, Agrimark Net or equivalent on real-time basis in the format
prescribed by the Director,

(d) issue trading licenses to all the eligible traders for E-trading without
discrimination or favour, within the time limit prescribed by rules framed by the
State Government in this regard which shall be countable from the date of
making applications,

(e)  provide facility for cleaning and grading and warehouses (dry and
cold storages) to meet requirement of agriculturists,

(f) not to allow over-trading. ” .

4. In section 7 of the principal Act, after sub-section (3), the following sub-
section shall be added, namely :–

“(4) (a) Notwithstanding anything contained in sub-sections (1), (2) and
(3) of this section, any person desiring to trade on Electronic trading platform
shall obtain certificate of registration as a trader, from such authority as may
prescribed in this behalf.

(b) The application for registration under clause (a) shall be made online
and in such manner as may be prescribed.

(c) Digitally signed certificate of registration shall be issued by Competent
Authority in the Form as may be prescribed.

(d) Notwithstanding anything contained in clause (a) to (c) of this sub-
section, the Competent Authority may, for reasons to be recorded in writing,
refuse to grant or renew a certificate of registration for carrying out trade to any
person, who in its opinion, is found to have acted in a manner detrimental to
online trading, or, if the person has not traded for more than six months without
any valid reasons, or has exhausted  his dynamic cash credit limit with the
bank or has failed in online payments of seller, buyer, Commission agent,
supervision cost, market fee and any other payments under the Act, rules and
bye-laws. If any, registration is not granted or renewed the applicant shall be
informed of the same giving the reasons therefor and the registration fee, if
paid, shall be forfeited to the market fund or to the State Government, as the
case may be.

(e) The Certificate of Registration for electronic trading shall be valid in
respect of  the person in whose name that is issued and shall not be transferable.

(f) Certificate of registration shall be liable for suspension or cancellation
if there is-

(i) breach of any rules meant for transparency and price discovery
in a fair manner ; or

(ii) over-trading above the available cash credit limit by fraudulent
means ; or

(iii) refusal or deceitfully declining making online payments on real
time basis for commodity traded and other payments under the Act, rules
and bye-laws.

(g) Every certificate of registration so granted or renewed shall be in force
for a period of three years from the date of granting or renewing Certificate.

Amendment of
section 7 of

Mah.XX of 1964.
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(h) Each Market Committee and Private Market having electronic trading
platform shall publish the list of all the certificate of registration online for traders
having registration for using E-trading platform of the market.

5. After section 46 of the principal Act, the following section shall be inserted,
namely :–

“46A. Whoever in contravention of the provisions of  section 5G uses
E-trading platform for marketing of any agricultural produce, or operates as a
trader or in any other capacity, without a valid licence, shall, on conviction, be
punished with imprisonment for a term which may extend to six months or with
fine which shall not be less than five thousand rupees which may extend to
one lakh rupees or with both; and in the case of a continuing contravention with
a further fine which may  in the case of contravention of section 5G extend to
five hundred rupees; and in any other case, to three hundred rupees per day,
during which the contravention is continued after the first conviction.”.

6. In section 60 of the principal Act, in sub-section (2),—

(a) after clause (a-2), the following clauses shall be inserted, namely :–

“(a-3) under section 5F, for prescribing the manner in which the State
Government or Government Agencies may establish and run E-trading
platform for trading in the agricultural produce ;

(a-4) under section 5G,-

(i) for prescribing the form and manner along with fee, security
or bank guarantee and conditions for applying licences to establish
and run E-trading platform and for its renewal ;

(ii) for prescribing the infrastructure and services connected
with E-trading which shall be provided for the purposes of E-trading ;

(a-5) under section 5H, for prescribing the form and manner  for
integration of licence holder to link to E-platform of the Government of
India;

(a-6) under section 5J, for prescribing the manner of making payment
to the seller traded on E-trading platform and maintenance of accounts; ”.

(b) after  clause (b), the following clause shall be inserted, namely :–

“(b-1) under section 7, under sub-section (4), for prescribing the authority
who shall grant certificate of registration for trading on Electronic trading platform,
the form of online application for obtaining such certificate of registration, the
form of certificate of registration ; ” .

7. (1) If any difficulty arises in giving effect to the provisions of the principal
Act, as amended by this Act, the State Government may, as occasion arises, by an
order published in the Official Gazette, do anything not inconsistent with the provisions
of the principal Act, as amended by this Act which appears to it to be necessary or
expedient for the purpose of removing the difficulty:

Provided that, no such order shall be made after the expiry of a period of two
year from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may be,
after it is made, before each house of the State Legislature.
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8. (1) The Maharashtra Agricultural Produce Marketing (Development and
Regulation) (Second Amendment) Ordinance, 2018, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken (including
any notification or order issued) under the corresponding provisions of the principal
Act, as amended by the said Ordinance, shall be deemed to have been done, taken
or issued, as the case may be, under the corresponding provisions of the principal
Act, as amended by this Act.

Mah.
Ord. XIX
of 2018.

Repeal of
Mah. Ord.

XIX of 2018
and saving.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY  I/C DIRECTOR
SHRI MANOHAR SHANKAR GAIKWAD, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI
ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.
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MAHARASHTRA ACT No. VI OF 2020.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 12th March 2020).

An Act further to amend the Maharashtra Agricultural
Produce Marketing (Development and Regulation) Act, 1963.

WHEREAS both Houses of the State Legislature were not in session;

AND WHEREAS the Governor of Maharashtra was satisfied that circumstances
existed which rendered it necessary for him to take immediate action further to
amend the Maharashtra Agricultural Produce Marketing (Development and
Regulation) Act, 1963, for the purposes hereinafter appearing; and, therefore,
promulgated the Maharashtra Agricultural Produce Marketing (Development and
Regulation) (Amendment) Ordinance, 2020, on the 31st January 2020 ;

Mah. XX
of 1964.

Mah.
Ord. II of

2020.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Act, 2020 (Maharashtra Act No. VI of 2020), is hereby published under the authority
of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
Secretary (Legislation) to Government,

Law and Judiciary Department.

————————

RNI  No. MAHENG /2009/35528
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AND WHEREAS it is expedient to replace the said Ordinance by an Act of the
State Legislature; it is hereby enacted in the Seventy-first Year of the Republic of
India as follows :––

1. (1) This Act may be called the Maharashtra Agricultural Produce Marketing
(Development and Regulation) (Amendment) Act, 2020.

(2) It shall be deemed to have come into force on the 31st January 2020.

2. In section 13 of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963 (hereinafter referred to as “ the principal
Act ”), sub­section (1C) shall be deleted.

3. (1) The Maharashtra Agricultural Produce Marketing (Development and
Regulation) (Amendment) Ordinance, 2020, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken (including
any notification or order issued) under the principal Act, as amended by the said
Ordinance, shall be deemed to have been done, taken or issued, as the case may
be, under the corresponding provisions of the principal Act, as amended by this
Act.
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MAHARASHTRA ACT No. XXVII OF 2022.

(First published after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 28th March 2022).

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

WHEREAS it is expedient further to amend the Maharashtra
Agricultural Produce Marketing (Development and Regulation) Act, 1963,
for the purposes hereinafter appearing; it is hereby enacted in the Seventy-
second Year of the Republic of India as follows :—

1. This Act may be called the Maharashtra Agricultural Produce
Marketing (Development and Regulation) (Amendment) Act, 2021.

Mah. XX
of 1964.

Short title.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation

in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation)

(Amendment) Act, 2021 (Mah. Act No. XXVII of 2022), is hereby published under the authority of

the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

I/c. Secretary (Legislation) to Government,

Law and Judiciary Department.

————————
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.

2. In section 13 of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963 (hereinafter referred to as “the
principal Act”), in sub-section (1), in clause (a), in sub-clause (i), after the
words and bracket “rules made thereunder),” the words “which disburse the
crop loan to its members,” shall be inserted.

3. In section 15A of the principal Act, in sub-section (1), in clause (b),
for the words “the Board of Administrators appointed” the words “the Board
of Administrators of not more than seven members appointed” shall be
substituted.

4. In section 31 of the principal Act, after sub-section (1), the following
sub-section shall be inserted, namely :—

“ (1A) It shall be competent to the Market Committee to levy and
collect user charges, at such rates as may be decided by it, with the prior
approval of the Director, from any market functionary such as trader,
commission agent, broker, processor, warehouseman or any other
person, for the use of any place or facility provided by the Market
Committee within the market area, for the marketing of agricultural
produce not specified in the Schedule or non-agricultural produce.”.

5. In section 34A of the principal Act,—
(i) in sub-section (1), the words “such staff appointed by” shall be

deleted ;
(ii) in sub-section (2), for the words “five paise” the words “ten paise”

shall be substituted.

6. In section 35 of the principal Act, in sub-section (1), for the second
proviso, the following proviso shall be substituted, namely :—

“Provided further that, Secretary and such other officers and
servants shall be employed by the Market Committee, with the prior
approval of the Director, on such terms and conditions and manner, as
may be prescribed.”.

7. In section 35A of the principal Act, for the words “Assistant Registrar
of Co-operative Societies,” the words “Co-operative Officer, Grade-II,” shall
be substituted.

8. In section 45 of the principal Act, in sub-section (2), in clause (c), for
the words “the Board of Administrators to carry out” the words “the Board
of Administrators of not more than seven members to carry out” shall be
substituted.

9. In section 57 of the principal Act,—
(i) in sub-section (3), after the words “sum is due to the” the words

“State Marketing Board or” shall be inserted ;
(ii) in the marginal note, for the words “due to Government or” the

words “due to Government or State Marketing Board or” shall be
substituted.

Amendment
of section 13

of Mah. XX of
1964.

Mah. XX
of 1964.

Amendment
of section 15A
of Mah. XX of

1964.

Amendment
of section 31

of Mah. XX of
1964.

Amendment
of section 34A
of Mah. XX of

1964.

Amendment
of section 35

of Mah. XX of
1964.

Amendment
of section 35A
of Mah. XX of

1964.

Amendment
of section 45

of Mah. XX of
1964.

Amendment
of section 57

of Mah. XX of
1964.
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Amendment
of section 60
of Mah. XX of
1964.

10. In section 60 of the principal Act, in sub-section (2), after clause
(g), the following clause shall be inserted, namely :—

“(g-1) under second proviso to sub-section (1) of section 35, for
prescribing the terms and conditions and manner of appointment of
Secretary and such other officers and servants of the Market Committee;”.
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MAHARASHTRA ACT No. II OF 2023.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ”, on the 3rd January 2023).

An Act further  to  amend the Maharashtra Agricultural Produce
Marketing (Development and Regulation) Act, 1963.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take
immediate action further to amend the Maharashtra Agricultural
Produce Marketing (Development and Regulation) Act, 1963, for the
purposes hereinafter appearing and, therefore, promulgated the
Maharashtra Agricultural Produce Marketing (Development and
Regulation) (Amendment) Ordinance, 2022, on the 22nd November 2022 ;

AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Seventy-third Year
of the Republic of India as follows :—

Mah. XX
of 1964.

Mah.
Ord. XI

of 2022.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Act, 2022 (Mah. Act No. II of 2023), is hereby published under the authority of the
Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

RNI No. MAHENG / 2009 / 35528
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(1)
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Amendment
of section

13 of Mah.
XX of 1964.

1. (1) This Act may be called the Maharashtra Agricultural Produce
Marketing (Development and Regulation) (Amendment) Act, 2022.

(2) It shall be deemed to have come into force on the 22nd November
2022.

2. In section 13 of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963 (hereinafter referred to as
“the principal Act”) in sub-section (1), in clause (a), the words “whose
names appear in the voter’s list for the concerned constituency and”
shall be deleted.

3. (1) The Maharashtra Agricultural Produce Marketing
(Development and Regulation) (Amendment) Ordinance, 2022, is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the principal Act,
as amended by the said Ordinance, shall be deemed to have been
done, taken or issued, as the case may be, under the corresponding
provisions of the principal Act, as amended by this Act.

Mah. XX
of 1964.

Short title and
commence-

ment.

Repeal of
Mah. Ord.

XI of 2022
and saving.

Mah.
Ord. XI
of 2022.
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